SCHEDULE I
FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
VIKRAM HEALTH SERVICES PRIVATE LIMITED

PARTICULARS
1. | Name of Corporate Person VIKRAM  HEALTH  SERVICES
PRIVATE LIMITED
2. | Date of Incorporation of Corporate | 11" April, 2012

Person
3. | Authority under which Corporate | Registrar of Companies, Bangalore
Person is incorporated /registered
4. | Corporate Identity Number / Limited | U33110KA2012PTC063478
Liability Identity Number of
Corporate Person

5. | Address of the Registered Office and | 5" Floor No. 71/1, Millers Road
Principal Office (if any) of Corporate | Bengaluru — 560052, Karnataka, India.
Person
6. | Liquidation Commencement Date of | Monday, 10" January, 2022
Corporate Person
7. | Name, Address, Email Address, | Name: Mr. Pramodkumar R Ladda
Telephone  Number and the | Official Address: Office No.106, First
Registration  Number of The | Floor, 55 Sukhniwas, 15" August
Liquidator Chowk, Mangalwar Peth, Pune-411011
Registration No.: [BBI/IPA-002/IP-
N00694/2018-2019/12148

Email: csladdaji@gmail.com

Mobile No.: +91 95952 71145

8. | Last Date for Submission of Claims | Wednesday, 9" February, 2022

Notice is hereby given that the Vikram Health Services Private Limited has commenced
Voluntary Liquidation on Monday, 10" January 2022.

The stakeholders of Vikram Health Services Private Limited are hereby called upon to
submit a proof of their claims, on or before Wednesday, 9" February 2022 to the liquidator
at the address mentioned against Item No. 7.

The financial creditors shall submit their proof of claims by electronic means only. All
other stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Y4
Pramodkumar R Ladda

Date:11.01.2022 Insolvency Professional
Place: Bengaluru Regn No.: IBBI/IPA-002/IP-N00694/2018>3
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POSSESSION NOTICE (For Inmovable Property) Rule 8-(1)

DEMAND NOTICE . ! N . o > " -
Under Section 13(2) of the Securitisation And Reconstruction of Financial Assets And Enforcement of Security Interest \Whereas, the undersigned l}glng the Authorized Ofﬁqer of "F.L H°f”e Finance Limited (Formerly known.as India Infoline Housing .Flnance. Ld)
Act, 2002 (the said Act) read with Rule 3 (1) of the Security Interest (Enforcement) Rules, 2002 (the said Rules). In (IIFL-HFL) under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of
exércise of powers conferre d under Section 13(12) of the said Act read with Rule 3 of the s 4id Rules. the Authori s ed powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice was issued
Officer of IIFL Home Finance Ltd.(IIFL HFL) ( Formerly known as IndiaInfoline Housing Finance Lid ) has issued by the Authorised Officer of the company to the borrower / co-borrewers mentioned herein below to repay the amount mentioned
Demand Notices under section 13"(2) of the said Act caylling upon the Borrower(s), to repgy the amouni mentioned in in the notice within 60 days from the date of receipt of the said notice. The borrower having failed to repay the amount, notice is
the respective Demand Notice(s) issued to them. Inyconnection with above noticeyis hereby given, once again, to the Eerebybgilven o the borrO\?/er and the '?Ub“% in g;neraldthatsthe und193r(s4i§]mfedhhas tjl/(\en posdsesshi0£ ?f ghefpl:operté/ de;scri_lln_ﬁd G N A AX L E S L I M IT E D
i -~ A ’ - o . erein below in exercise of powers conferred on him under Section of the said Act read with Rule 8 of the said rules. The ) . X X
2%2?;;(:3;;?:)):nvmglzgzg;?fgzr;;:zw&‘i?:gﬁ?hfg:tsel?gy’r:]:nir?z:rgzgﬁgﬁr:&?:z&ifg;ﬁ;?ﬁ?gz:22 borrower in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the Regd. Office : GNA House 1-C Chhoti Baradari Part - Il, Garha Road, Jalandhar 144001 Punjab
i i . ' - orporate Identity Number : ; Website : www.gnagroup.com; Email: gjain@gnagroup.com
on date of Demand Notice and security offered towards repayment of loan amount are as under: property will be subject to the charge of IIFL HFL for an amount mentioned herein under with interest thereon Ci te Identity Numb 1L.29130PB1993PLC013684: Websiti Email @
— - The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, If the borrower clears the dues of the “lIFL-HFL" together
Name of the Demand Notice Description of secured asset (immovable property) with all costs, charges and expenses incurred, at any time before the date fixed for sale or transfer, the secured assets shall not be sold or EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER ENDED DEC 31, 2021
Borrowerflsl.s ) Date & Amount Allthat piece and parcel of the property being : Flat Bearing No. transferred by “lIFL-HFL" and no further step shallbe taken by “lIFL-HFL" fortransfer or sale of the secured assets. ( in Lacs)
08-Jan-2022 Rs.| B2E0204 OnTheFloor02and isting of one bed , hall, inti i
’l\JMSSH I\/(:ena (-i 17,67,992/- (Rupees | kitchen oner;peﬁ caorl:)rarka/?th(;ogj;)se:'nt?ulﬁtz;ear;r00f04r3.0gq Bonowgqgiellgﬁgﬁantor(s] Desﬁ;ﬁ?\;‘ag{: gﬁg}r)ggt;)sset TOtaIII)l?eusts(gsn.;img oemgfffﬁfmce P et ot Quarter Ended 9 MONTH Ended
anchal, (Prospect | Seventeen Lakh Sixty | Mt. In The Building Known As Pashmina Brookwoods, situated m - 3 i 31/112/2021 | 31/12/2020 | 31/12/2021| 31/12/2020
No.705086 : " . ’ h Biju Jose, Mary Jose | Al that piece and parcel of: G12 on| Prospect No.759483 Rs.32,59,886/-| 06-0ct-2021 | 07-Jan-2022 Particulars a - . .
: mead ’ and Krupa Mathew [Groun oor Subha Omkara|(Rupees Thirty Two Lakh Fifty Nine naudite: naudite: naudite: naudite:
) aﬁ:srgd mztjys'l?m?goﬂ;;e %lﬁsn}gransaatgg;a"\]/élllaage Bidarahalli Hobli, Bangalore East d K Mathew |G 4 FI Subha Omk %-T, déhﬂt HTd dLEI-(hh Fg 0N| Unaudited | Unaudited | Unaudited| Unaudited
— , (Frospect No.|GolahaliVilage, E Cit Site No 11 Sy| Mhousend Eaht Hondred Eighly S Orlyh Revenue from operations (Including Other Income) 30126.80| 2762852| 96999.07|  58038.15
Mr. S Bhadursha, [ 08-Jan-2022 Rs. | Allthat piece and parcel of the property being : Flat No-212, andfNo 231, Anekal Taluka Bangalore R P Three Lakh Eichty Eioht Thousand -
Mrs. B Shabana | 23,20,849/- (Rupees | 2Nd Floor Alongwith Car Parking (Total Admeasuring 681 1L10007113) Bangalore Rural, Karnataka, India. (Sel\J/g?]el-slundﬁ%T?}inySI(gevteyn(;%l ) ousan Profit Before Tax 2310.85 3599.68 9603.15 5874.05
(Prospect No. | Twenty Three Lakh Twenty | Sq.Ft.), Sowparnika Indraprastha, Syno210, Kanekallu Village Vi Crite Rervan Das AT Tt 5 AN n 233982 R );53 265 Profit After Tax 1667.23 2664.17 7064.40 4299.63
i i i i I. Chitta Ranjan Dash, at piece and parcel of: UnitNo.A- | Prospect  no. s.3,53,765/-[ 05.0ct- Jan- : - — "
846020) lﬂﬁmﬁi OE'I%“ Hundred iz‘:ggsgjﬂhg"b“' Hosakote Taluk, Bangalore, 572127, Mrs. Reema [J)aash and | 701, Fpatn Fl%qr, Tower No.15/ (Rupg’eﬂhreemkh Fifty Three Thousand 05-0ct-2021 | 07-Jan-2022 Total Comprehensive Income for the period [Comprising Profit for the 1667.23| 266417 |  7064.40 4299.63
Mis. Choice Boutique E3|0fctk-10:J Supeéhbu"tslap tiar:eauof 6%6 Seven H!;J1n2dredRSiX21)6 I;i;/e ?;;y),(zrosect period (after tax) and Other Comprehensive Income]
If the said Borrowers fail to make payment to IIFL HFL as aforesaid, IIFL HFL may proceed against the above secured And Ladies Tailoring [S9-Mt., ~Janaadhar Shubha 1l, * M.1no. 779125 Rs.20,62,712/- (Rupees f ; f
assets under Section 13(4) ofthe said Act, and the applicable Rules, entirely at the risks, costs and consequences of the (Prospect No.833982, !\r"‘l’dkehBa"'v ‘l\"'bes'gz 1'8%"& Antetal Twenty Lakh Sixty Two Thousand Seven Pald'up equity share capital (Face value of INR 10 Each) 214654 | 214654) 214654 2146.54
Borrowers. For, further details please contactto Authorised Officer at Branch Office: IIFL HFLADAM CHAMBERS,"#11, 779125) aluk, Bangalore,  Kamataka | Hundred Twelve Only) Eamnings Per Share
Richmond Road, Bengaluru -560025/or Corporate Office : IFL Tower, PlotNo..BS,Udyo.gVihar, Ph-IV Gurgaon: Haryana. Sajive Kumar A and [All that piece and parcel of:Site No.2, | Prospect No.934836 Rs.7,12,982/- (Rupees] 03.Sep-2021 | 06-Jan-2022 Basic: (INR) 771 12.41 32.91 20.03
Place: Bangalore Date: 12.01.2022 Sdl- Authorised Officer, For IIFL Home Finance Ltd Geethu G (Prospect | Katha No. 230 area admeasuring Ezvhet; LTavl;ngs‘%fmfggt N;;‘;Hgygggg Diluted: (INR) 7.77 12.41 32.91 20.03
No. 934836, 913899, | 1200 sq.ft, Portion of Property No. 29 [ p5'43 87 494/~ (Rupees Thirteen Lakh Eighty
903824) & 30 Situated at B, Narayanpura, | Seven Thousand Four Hundred Ninety Four HIGHLIGHTS OF UNAUDITED STANDALONE FINANCIAL RESULTS FOR THE QUARTER ENDED DEC 31, 2021
Krishna Raja Hobli,Bangalore East|Only), Prospect No. 903824 Rs.23,47,418/- Quarter Ended 9 MONTH Ended
SORENG s, CUBTTLASG Siom 7/_ o — Taluk, Bangalore Kamnataka, India. [rliupees d'll':went;/i nggEl-‘;ﬁh F%rtyl Seven
P TIDEn6V i Gu med mg— ousand Four Hun ighteen Only) Particulars 31/12/2021 | 31/12/2020 | 31/12/2021| 31/12/2020
: 6T 00T VIE&IT (L5 g M Timmarayappa, | A il pce and pacl of K Prospect o 362531 R 014817 or0manet | iz Unaudited | Unaudited | Unaudited| Unaudited
o “LID. o i upees Seven La ine ne - "
oo o/275 /2021 SLGITT DAQILLLD _ rer 03.01.2022 Mrs. Lakshmamma Mlo.31, Plot No.13, admeasuring|FEeBERt, Sl 2 Sty One Only) Revenue from operations (Including Other Income) 30126.79] 2762852| 96999.07|  58038.15
SLEYNT LDMEULLLD, S6DuTeuoTMLOEmEOBET dAmLiLjBened GUebrmLdluled cLpeosent omeofiiBsd (Prospect No.[1200 Sq. ft., Kodigehalli, Bangalore, Prospect No. 923010 Rs.1,66,403/- .
(CGF) 2021-2022 B-1_gseBein &1 et 85.00 Beoi-51b LoBLISK g6 QU SlEDLDBGLD LITNBETEE 8625318 923010) | Pincode:560092, Kamataka, India P - 923010 Rs.1,05, Profit Before Tax 2311.06] 3599.77| 9604.61 5875.42
T ! T D- 09/ 60 GUIRBITE 5 . g (RupeesOne Lakh Sixty Six Thousand -
erdreudpid 20.01.2022 Stebrmy Wibused 3.00 L QUL LILY QFIID Four Hundred Three Only) Profit After Tax 1667.44 2664.26 7065.86 4301.00
Eﬁiﬁﬁﬁﬁ’ﬁ;ﬁ‘ﬁﬁ?ﬂﬁi‘é@?ﬁ??!?” ﬁfﬁéﬁﬁﬁgﬁ"ﬂ?ﬁmﬁlﬁzs'gggsffﬂi Mr. RC Relu, Mrs. C|Al et piece and paroel of. Property | Prospect No. 923102 Rs.3,03,181)-| 29-5ep-2021 | 06.Jan 2022 Total Comprehensive Income for the period [Comprising Profit for the 1667.44| 2664.26| 7065.86 4301.00
UBelipea el BTETeTEMD. GUUEBILETEN ABTLALTET efeupTimerer Guessnd Janaki and Mr. ﬁeagggwteﬂ%x,gogmof%ﬁsrwrﬁt (Rupees Three Lakh Three Thousand One period (after tax) and Other Comprehensive Income]
D . " : 0. Sdlz, situated at Lnolanayakananalll | Hundred Eighty One Only), Prospect No. - - . .
SIYOUDESFS APDIS BT, ) ) Chinnappaa R|vilage, Kasaba Hobi, Bangalore Norh [ gg70gg Rs?13?/17,0661- (ﬁupees"mﬁn Detailed financial results for the quarter ended 31 DEC 2021 are available on the Company's website at www.gnagroup.com and on
gt gggz)ﬁﬁgﬁg?fgg;?g@nm / &b o sl (Prospect No Eaa'ﬁg‘a|2r“e’ba"”n§"n‘gg§"§$l§?ﬁ2 z"r:d%’;@ Lakh Seventeen Thousand Sixty Six Only), the Stock Exchanges websites at www.bseindia.com, and www.nseindia.com.
Guepgni Asefsir 2_gel SwsGHT, SICTOTETTLEDEOBENT GLIEBITLA, 923102 & 887090 & Manarayanapalya, Bangalore,y measuriné Prospect No. 932908 Rs.2,64,499)- For G N A Axles Limited
SLEINT LDMGULLLD LT LDMGULLLD 932008) Eastto West: 40' (Forty Feef) and North to | (RupeesTwo Lakh Sixty Four Thousand Gursaran Singh
0 . Lo y— s shEdnd T South: 15 (Fifieen Feet), in all measuring | Four Hundred Ninety Nine Only) Place: Mehtiana Chai
ALt T D R Ll R UITCTETY DIPR /218 / Tender/ 2022 600 square feet, along with six (6) squares : airman
RCC Buiding, with rec-oxide flooring, Date : JAN 10, 2022 DIN 00805558
cement & brick used for walls, jungle wood
used for doors and. windows, with all civic
amenities, 560069, Kamataka, India.
OFFICE OF THE RETURNING OFFICER Mrs.SEmkan Deviand [All that piece; and parcel of:Westgrn ?rospef:rtNTSQ:?_ﬁsRs.%ﬁ,zmﬁ_ﬁzl-(Ruge? 18-Aug-2021 | 07-Jan-2022
N KGSB CO-OPERATIVE BANK LTD Pr. i an:arNam Portion Of Site No. 16, admeasuring  Twenty Two Lakh Twenty Three Thousand Six Notice under section 13(2) of the Securitization and Reconstruction of Financial Assets and Enforcement
. (Prospect No.|g70sq.ft, Gramthana Khaneshumar, | Hundred Twenty Two Only), Prospect No. £ Security Interest Act, 2002 (The Act
(Multi-State Scheduled Bank) ggggg} 914881 &|gityated At Naganathapura Village, 914881 Rs.6,53442)- (RupeesSix Lakh Fifty of Security Interest Act, (The Act) .
Registered office : 361, Laxmi Sadan, V. P. Rd., Girgaum, ) Begur Hobli, Bengaluru South Taluk, Three Thousand FourHundred Forty Two Only), S. Name of Particulars of !Vlortgaged Date Of Outstanding
Mumbai - 400 004 Ph. No.: 022 6754 5000 Bangalore, 560100, Karnataka, India Prospect Ng. 932264 Rs.5,55,54_7l- (Rupees No. Borrower(s) (A) property/ (ies) (B) NPA (C) Amount (Rs.) (D)
ngfy;ib’;:gx'y?ve Thousand Five Hundred 1. | LOAN ACCOUNT APARTMENT NO. 503 5TH FLOOR,  |02-11-2021 | Rs. 44,60,807/-
NOTICE REGARDING ELECTION OF THE BOARD OF : , — NO. B0O20XVIIl (Earlier Loan | WING B, VIVANSAA AURIGAA, (Rupees Forty Four Lakh
DIRECTORS (2021 22 To 2025-26) OF Mr. V Chinnaswamy, | All that piece and parcel of: Site No 14, | Rs.23,25,522/- (Rupees Twenty Three| 01-Oct-2021 | 07-Jan-2022 ) i
Mrs. Kalyani|admeasuring 800 Sg. ft. , Khatha [Lakh Twenty Five Thousand Five Hundred Account No. HHLBAG00490131 | CHAMBENAHALLI VILLAGE, Sixty Thousand Eight
NKGSB CO-OPERATIVE BANK LTD., MUMBAI (Prospect No. Ho.ng/S,BHongasan?]rall\/lIIaBge, Bfgur, Twenty Two Only) of IHFL) SARJAPURA HOBLI, BENGALURU Hundred Seven Only AS
. : 0oDll, ommananalll, anglore,
In exercise of the powers conferred by the Section 45 of the 938396) Pincode:560065, Karrataka India 1. BANISETTI BHANU - 562125, KARANATKA ON 02.11.2021
Multi State Co-operative Societies Act, 2002 read with the Rule 19 NIr. Ashok R and co-|All that piece and parcel of:|Rs.647,736- (Rupees Six Lakh Forty| 6.0c2021 | 07-Jam2022 VENKATAPRATAP
of the Multi State Co-operative Societies Rules, 2002 & Election Borrower's Mrs. lz\/szsessment.No4183‘y‘4, Ff’tro;')_‘enthl? Seven Thousand Seven Hundred Thirty PROPRIETOR BHANU
i i i i Gowramma & Mr.|2/2, measuring sq fts,Herohalli | Six On
Schedule thereunder, I, Shri Jayant D. Patil, Returning Officer, e et No |Villago. - Yesbwanthpura, Hobli ixOnly) FASHIONS
hereby notify that the Election procedure started as per the Election 945154) Banglore, Kamataka, India. SUPRIYA SUKHARAM GHARDE
. i )
Programme pUbI'_Shed on 15 D_ecember’ 202_1’ is hereby kept on For further details please contact to Authorised Officer at Branch Office: “ADAM CHAMBERS,” #11, Richmond Road, KARTHIK M (GURANTOR)
hold due to the third wave of Covid-19 pandemlc and as per the new Bengaluru - 560025 Corporate Office: IIFL Tower, Plot No. 98, Phase-1V, Udyog Vihar, Gurgaon, Haryana. 2. | LOAN ACCOUNT APARTMENT NO. 16, GROUND 02-11-2021 | Rs. 42,67,215/-
Covid SOP/guidelines issued by the Government of Maharashtra Date: 12-January-2021  Place: Bangalore Sl Authorised Officer For IFL Home Finance Limited NO. RO100XVIII (Earlier Loan FLOOR, B WING, PRIMROSE BLOCK, (Rupees Forty Two Lakh
and the Government of other States. : ' JTorsec M ' m Account No. HHLBGM00412745 |DIVJA JSR LIMELITE, Sixty Seven Thousand
The further Election Programme for the remaining stages of of IHFL) KAMMAGONDANAHALLI, Two Hundred Fifteen Only
Election will be published separately. 1. RAMESHA GOVINDE GOWDA | YESHWANTHPURA HOBLI, AS ON 02.11.2021
Sd/- PROPRIETOR R.S. BANGALORE NORTH TALUK,
(Jayant D. Patil) ENTERPRISES BANGALORE RURAL- 560090,
Returning Officer 2. RAJINI KARNATAKA
Date: 10/01/2022 NKGSB Co-operative Bank Ltd. sc:'OEFPl\lﬂ"AE 1 That the above named borrower(s) have failed to maintain the financial discipline towards their loan account (s) and as per books
Place : Mumbai District Deputy Registrar, PUBLIC ANNOUNCEMENT of accounts maintained in the ordinary course of business by the Company, Column D indicates the outstanding amount.
Co-operative Societies, Mumbai [Regulation 14 of the Insolvency and Bankruptcy Board of India Due to persistent default in repayment of the Loan amount on the part of the Borrower(s) the above said loan account has been

DENMAN NOTICE
Under Section 13(2) of the Securitisation And Reconstruction of Financial Assets And Enforcement of
Security Interest Act, 2002 (the said Act.) read with Rule 3(1) of the Security Interest (Enforcement) Rules,

Ft., Khatha No.8/12/A, Situated At Doddabommasandra
Village, Yelahanka Hobli, Bangalore North Taluk,
Bangalore, Earlier With The Limits Of Byatarayanapura

Car Rentels,
Mrs.Rajamma L
(Prospect No 873841)

(Rupees Thirty Four
Lakh Sixteen Thousand

IN THE COURT OF CHIEF METROPOLITAN
MAGISTRATE AT BENGALURU
C. Mis. No. 3010/2021
BETWEEN: 1) Smt. Jayamma, D/o Kariyappa,
R/at No. 97, Kempamma Layout, Amruthhalli,
Sahakaranagar Post, Bengaluru-560 092. 2)
Muniraju S/o Kariyappa, aged about 50 years, R/at
No.97, Kempanna Layout, Amruthhalli,
Sahakaranagar Post, Bengaluru-560 092. 3) Smt.

AND: The Commissioner, Registrar of Births and
Deaths, BBMP, Bengaluru. ... Respondent
PUBLIC NOTICE

(Voluntary Liquidation Process) Regulations, 2017]
FOR THE ATTEN

N OF THE STAKEHOLDERS OF
VIKRAM HEALTH SERVICES PRIVATE LIMITED
Name of the Corporate Person VIKRAM HEALTH SERVICES PRIVATE LIMITED

2. [ Date of Incorporation of Corporate 11th April, 2012
Person

telephone number and the registration
number of the Liquidator

Official Address: Office No.106, First Floor,
55 Sukhniwas, 15th August Chowk, Mangalwar
Peth, Pune-411011

classified by the Company as Non-Performing Asset (as on date in Column C) within the guidelines relating to assets classification
issued by Regulating Authority. Consequently, notices under Sec. 13(2) of the Act were also issued to each of the borrower.

In view of the above, the Company hereby calls upon the above named Borrower(s) to discharge in full his/their liabilities towards
the Company by making the payment of the entire outstanding dues indicated in Column D above including up to date interest,
costs, and charges within 60 days from the date of publication of this notice, failing which, the Company shall be entitled to take
pC ion of the Mortgaged Property mentioned in Column B above and shall also take such other actions as is available to the

2002 (the said Rules). In exercise of powers conferred under Section 13(12) of the said Act read with Rule 3. [Authority under which Corporate Person | Registrar of Companies, Bengaluru i
. H . Rathnamma D/o Kariyappa, aged about 44 years, AU I g p , beng Company in law.

3 of the said Rules, the Authorised Officer of IIFL Home Finance Ltd. (IIFL HFL) (Formerly known as R/at Vi I

: ’ Hahe h " : h at Vivekananda School Backside, Ayubkhan is incorporated)registered . - ) ) . )
Icr;(Ii‘:z 'T"J'n"teh?%'éfr'é'ﬁefig)a'fﬁef')tp:i :ﬁzﬂﬁ?mD:::iz?édNi?]u;eesr:gdzgﬁsveectg: m1a3n(§)Ncgtit<l:1:( Ss)aiugsﬁgg Layout, Ward No. 01, Maluru, Kolara, Kamnataka - 7. [ Corporate Identity Number/Limited U33T10KA2012PTCO63478 Please note that in tlerms of provisions Qf sub-Section (8) of Section 13 of thg SARFAESI Act, “A borrowelj can ten('ier the entire
to 1hegm ll)n connection with above. %oytice is hereby given, once again n?the Borrower(s) o pay within 60 563 130. 4) Chandana .M D/o Muniraju, R/at No. Liability Identity Number of corporate amount of outstanding dues together with all costs, charges and expenses incurred by the Secured Creditor only till the date of
days from the publication of this notice, the amounts indicated herein below, together with further g;ﬁalfaerg:lga;: ";sSJ- aBye?"lu;iurﬁ-rgégthZa I '5') person publication of the notice for sale of the secured asset(s) by public auction, by inviting quotations, tender from public or by private
interest from the date(s) of Demand Notice till the date of payment. The detail of theBorrower(s), amount Meghana IV? Do Mdniraju,gNu. 97, Kempamma 5. |Address of the registered office and 5th Floor No. 71/1, Millers Road treaty. Further it may also be noted that in case Borrower fails to redeem the secured asset within aforesaid legally prescribed time
due as on date of Demand Notice and security offered towards repayment of loan amount are as under: Layout, Amruthhalli, Sahakaranaga Post, principal office (if any) of Corporate Bengaluru — 560052, Karnataka, India. frame, Borrower may not be entitied to redeem the property.”
Name of the Borrower(s)/ | Demand Notice Date Description of secured asset Bengaluru-560 092. 6) Akash .M, S/o Muniraju, P_ers_on _ Int . - fsub-Section (13) of Section 13 of the SARFAESI Act hereb hibited fi " forri ither b

Guarantor (s) & Amount (immovable property) aged about 18 years, No. 97, Kempanna Layout, 6. | Liquidation Commencement date of Monday, 10th January, 2022 nterms of provision of sub-Section (13) of Section 13 of the ct, you are hereby prohibited from transferring, either by
NI Byregowda 06 Jan 2022 Al that piece and parcel of the propery being - éé?)%léfz‘ahalrlhrst?hakafa Nagar Post, Bangalore- Corporate Person way of sale, lease or otherwise (other than in the ordinary course of his business) any of the secured assets referred to in the
Lingegowda, Global Rs.34,16,226/- Property Bearing No. 12A, Area Admeasuring 1116 Sq. -7 ettioners 7. |Name, address, email address, Name: Mr. Pramodkumar R Ladda notice, without prior written consent of secured creditor.

Indiabulls Asset Reconstruction Company Limited
Trustee of Indiabulls ARC- 18 Trust

Two Hundred Twenty | City Municipal Council Presently Coming Within The Whe_rgas, the petitionver h_as f_iled petition fpr Regi ion No.: Place: BENGLURU Authorized Officer
Six Onl Limits Of BBMP Ward No.6, Karnataka, India. obtaining an order seeking direction to above said egistration No.: :
y) ) ) :
- - - pondent authority to enter the death of Mother- IBBI/IPA-002/IP-N00694/2018-2019/12148
Mr. Kishora R, Mrs. 03-01-2022 & Prospect No. 948520 is all that piece gnd pqrcel of in-law of petitioner No. 1 and grand mother of Email: csladdaji@gmail.com
Sujatha, Miss. Rs.17,52,685/- (Rupees Seventeen Lakh Fifty Two | the property being : Site No. petitioner 2 and 3 and Great Grand mother of Mobile No.: +91 9595 27 1145
® Suma RN I.“°;3§3§os-'x 2“"2"({91‘15'33,“’(2“ om¥), Prto 7 ekch( g?h agmeasug”g 1125hs G | | petitioner No. 4to 6 who was by name Late Smt. 8. [Last date for submission of claims Wednesday, Ot February, 2022
rospect No o. is Rs.20,14,250/- (Rupees Twenty Lal ross, Bairaweshwara Muniyamma W/o Kadappa, who died on 02-03- - 4 : . . O . . .
948520 & 900050 Fourteen Thousand Two Hundred Fifty Only), | Nagar, Sunkadakatte, 1974 nt No. 97, Kemparll’r?a Layout, Amruthhalli, | | Notice is hereby given that the Vikram Health Services Private Limited has commenced Voluntary Notice under section 13(2) of the Securitization and Reconstruction of Financial Assets and Enforcement
& 929466 & Prospect No. 920466 is Rs.3,88,048/- (Rupees | Srigandakaval Village, Bengaluru-560 092 and accordingly obtain death Liquidation on Monday, 10th January, 2022. of Security Interest Act, 2002 (The Act)
952880) OTIh;e: Lakh Eitgnty S?;;;Jh;us;:% ngIrt}('REigm X’Shvﬁangggggﬂ' KBangtlo;e' ICfemflcate from theresgon;ilentl.1 obiectonnthi The stakeholders of Vikram Health Services Private Limited are hereby called upon to submit a proof S. Name of Particulars of Mortgaged Date Of Outstanding
nly), Prospect No. s.71,820/- (Rupees Incode: , Karnataka, any person interested to file their objection in this ir clai i ; N
Seventy One Thousand Eight Hundred Twenty Only) | India matter, may appear at 11.00 am on 29-01-2022 to ggg?sgtil;m;:;or before Wednesday, Sth February, 2022 to the liquidator at the address mentioned :‘° LoAN f°rr°w:.rl_(s) (A) e PTOPG::IIQ::SF)L(B) —— N:’1A;C;1 . AT:OI;T (rs-) (D)
If the said Borrowers fail to make payment to IIFL HFL as aforesaid, lIFL HFL may proceed against twhz'cﬂoi?gleethcehg}sil"ziﬁ?j‘e,\[}l;ggs':,e;gn%oﬁoft The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders - | LOAN Accou ©. 308, OOR, 3112021 |Rs. 37,19,110.46/-
the above secured assets under Section 13(4) of the said Act, and the applicable Rules, entirely Bengaluru. may submitthe proof of claims in person, by post or by electronic means. NO. HHLBAN00472473 VATIKA, SY NO. 50/1, ARKAR (Rupees Thirty Seven
at the risks, costs and consequences of the Borrowers. For, further details please contact to| | Giyen under my hand and the seal of the Court on | | Submission of false or misleading proofs of claim shall attract penalties. 1. N DEVARAJAPPA GUTTAHALLI VILLAGE, KASABA Lakh Nineteen Thousand
Authorised Officer at Brangh S)fflce: 'ADAM CHAMBERS," # 11, Richmond Road, Bengaluru- 30-12-2021. Pramodkumar R Ladda 2. ROSE MARY J HOBLI, HOSKOTE TALUK One Hundred Ten and
560025 / or Corporate Office: IIFL Tower, Plot No. 98, Udyog Vihar, Ph-IV Gurgaon, Haryana. By order of the Court, Sheristedar, CMM Court, Date:11.01.2022 Insolvency Professional s , - _
Place: Bangalore, Date: 12.01.2022 __ Sdl- Authorised Officer, For IIFL Home Finance Ltd | | Bengaluru. Place: Bengaluru Regn No.: IBB/IPA-002/IP-N0094/2018-2019/12148 BENGALURU RURAL - 562114, Paise Forty Six Only) as
KARNATAKA on 23.11.2021
2. | LOAN ACCOUNT APARTMENT NO. A-209 SECOND 19-11-2021 | Rs. 67,57,285.83/-
NO. HDHLBAN00489140 FLOOR, BLOCK-A, VAISHNAVI (Rupees Sixty Seven Lakh
(Earlier LAN Code 00044083 MANDARA, MUNICIPAL NO. 46, Fifty Seven Thousand
APPENDIX IV of DHFL) BANGLORE MAHANAGARA PALIKE Two Hundred Eighty Five
[See rule 8 (1)] 1. SANTOSH KUMAR G. WARD 11, INDUSTRIAL SUBURB, and Paise Eighty Three
POSSESSION NOTICE 2. S. BHAVANA 3RD CROSS, 2ND STAGE, Only) as on 19.11.2021
(for immovable property) YESHWANTHPUR, BENGALURU-
Whereas, 560022, KARNATAKA ALONG WITH
The undersigned, Authorized Officer of CFM ASSET RECONSTRUCTION ONE COVERED CAR PARKING
PRIVATE LIMITED (CFMARC) (CIN:U67100GJ2015PTC083994), an asset SPACE IN THE BASEMENT FLOOR
reconstruction company duly registered under Section 3 of the Securitisation and 3. | LOAN ACCOUNT FLAT NO. 1098, 9TH FLOOR, TOWER |11-11-2021 | Rs. 69,83,118.24/-
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 NO. HHLBAN00459916 NO. 1 PRESTIGE PARK SQUARE, (l?upees Sixty Nine Lakh
(SARFAESI Act) and in exercise of powers conferred under Section 13 (12) read 1. KN DIWAKAR KHATA NO. 840 IN SURVEY NO. 8/2, Eighty Three Th_"’usa"d
with relevant Rules of the Security Interest (Enforcement) Rules, 2002 (Rules) 2.VISHALA D 9/1 AND SY. NO. 10, SITUATED IN One Hu.ndred Eighteen
issues the following notice: BgSAVAI:)APURA VILLAGE BEchl)JR gnd I;'alse Twenty Four
) . HOBLI, BOMMANAHALLI DIVISION nly) as on 11.11.2021
The Authorized Officer of INDIABIULLS HOUSING FINANCE LIMITED (IHFL) WARD NO. 192 SOUTH BENGALURU
(CIN:L65922DL2005PLC136029) in exercise of powers conferred under Section 560084, KARNATAKA
13 (12) of SARFAESI Act read with Rule 3 of the Rules issued Demand Notice dated 4 | LOAN ACCOUNT D.NO E:SIA VINAYA MARGA 20-10-2021 | Rs. 26.69.493.58/
28.02.2020 calling upon the Borrower(s) SHIVARAMARAO KALAPATAPU ALIAS i NO. HLAPMYS00295708 N. ;QBAD‘ MOHALLA ! (Rlllpe;s "I'werllty-Six Lakh
K.SHIVARAMARAO (THROUGH POA HOLDER KALAPATAPU VENKATA SIVA 1. SRIDEVI G.A SIDDARTHANAGARA, TN PURA Sixty-Nine Thousand Four
NAGA PAVAN KUMAR ALIAS K.V.S.N. PAVAN KUMAR) AND KALYANI 2. REETHU K. ROAD, MYSURU — 570011 Hundred Ninety-Three
AKKARAJU (THROUGH POA HOLDER KALAPATAPU VENKATA SIVA NAGA KARNATAKA and Paise Fifty-Eight
PAVAN KUMAR ALIAS K.V.S.N. PAVAN KUMAR) to repay the amount .
Rs.3,50,29,413/- (R Three Crore Fifty Lakh Twenty Nine Th dF Business Standard . Only) as on 20.10.2021
$.3,50,29,413/- (Rupees Three Crore Fifty Lakh Twenty Nine Thousand Four 5. | LOAN ACCOUNT HOUSE NO-4363/4, NEW NO. L-18,  |23-11-2021 | Rs. 13,21,394.06/-
Hundred Thirteen Only) as on 27.02.2020 for both accounts under the Loan r ﬁ PROMOTIONS NO. HHEMYS00243010 MODEL HOUSE NO. 50, 13TH (Rupees Thirteen Lakh
Account No. HHLHYD00417974 alongwith interest thereon and other charges 1. KA ANTHONY JANEIRO CROSS. KARUNAPURA. NR Twenty One Thousand
within 60 days from the date of receipt of the said Notice. 2. MARIYAPRIYA MOHALLA, MYSURU — 570007 Three Hundred Ninety
IHFL has, under the provisions of SARFAESI Act, assigned the loan of the above Four and Paise Six Only)
mentioned Borrower(s) to CFMARC acting in its capacity as Trustee of CFMARC as on 23.11.2021
Trust-l IHFL, vide Assignment Agreement dated 30.06.2020 pursuant to which KRISTU JAYANTI scHoo" OF MANAGEMENT ORGANISED 6. | LOAN ACCOUNT HOUSE NO-4363/4, NEW NO. L-18, 23-11-2021 | Rs. 11,08,692.75/-
CFMARC has stepped in as a secured creditor with respect to the above Loan EK BHARAT SHRESHTA BHARAT (EBSB) PROGRAMME NO. HHEMYS00339682 MODEL HOUSE NO. 50, 13TH (Rupees Eleven Lakh
Account which has been renumbered as Loan Account No. HHLHYD00417974 in k Bharat Shreshta Bharat (EBSB) is an Madhya Pradesh and Ms Einteina Albert did 1. KA ANTHONY JANEIRO CROSS, KARUNAPURA, NR Eight Thousand Six
books of CFMARC. s el e . L . .. - i
00K O initiative put forth by the Prime Minister of a presentation on the cuisines of the state. 2. MARIYAPRIYA MOHALLA, MYSURU - 570007 Hundred Ninety Two and
The Borrower(s) having failed to repay the amount as mentioned above, Notice is India. Shri Narendra Modi. This program A quiz was done at the end to assess the Paise Seventy Five Only)
hereby given to the Borrower(s) and the public in general that the undersigned has ) t h int ti Py t di s derstandi f th tat as on 23.11.2021
taken possession of the property described herein below in exercise of powers aims 1o enhance Interaction & promote audiences understanding otf the state. 7. | LOAN ACCOUNT HOUSE NO-4363/4, NEW NO. L-18,  |23-11-2021 | Rs. 7,39,385.19/-
conferred on him under Sub-Section (4) of Section 13 of the Act read with Rule 8 of mumal understanding betV\{een peoplg ) of MI'. Abhishek Sam Kachora confjgcted .the NO. HHEMYS00269598 MODEL HOUSE NO. 50, 13TH (Rupees Seven Lakh
the Security Interest (Enforcement) Rules, 2002 on 07.01.2022. different states/UTs by carrying out activities quiz. The whole class was divided into 1. KA ANTHONY JANEIRO CROSS, KARUNAPURA, NR Thirty Nine Thousand
The Borrower(s) in particular and the public in general is hereby cautioned not to to promote a sustained and structured different teams and the teams participated 2. MARIYAPRIYA MOHALLA, MYSURU - 570007 Three Hundred Eighty
deal with the property and any dealings with the property will be subject to the cultural connection in the areas of language enthusiastically in the quiz. Team 4 and team Five and Paise Nineteen
charge of CFMARC for an amount Rs.3,50,29,413/- (Rupees Three Crore Fifty learning, culture, traditions & music, tourism 14 got 1st and 2nd positions respectively. TP e T T T PP ER T CR’"";):: :‘;‘02032'111'2021
. . L . L . s . L-10, -11- S. 2,99, A
Lakh Twenty Nine Thousand Four Hundred Thirteen Only) as on 27.02.2020 for & cuisine, SpOI’tS and sharlng of best The program concluded by singing the .
both accounts and interest thereon alongwith other charges. i Th Nai | E ’ Poli X NO. HHLMYS00241431 MODEL HOUSE NO. 50, 13TH (Rupees Two Lakh Ninety
e < ationtion s invited ions of Sub-Sestion (81 f Section 13 of practices. The National Education Policy national anthem. 1. KA ANTHONY JANEIRO CROSS, KARUNAPURA, NR Three Thousand Forty
" eA ?_r mwersf f: lon's '.T VLle to prgv's'ot':(; o dic 'orl( )of Section 130 (NEP) 2020 proposes to strengthen the spirit 2. MARIYAPRIYA MOHALLA, MYSURU — 570007, and Paise Two Only) as
cAclinrespect ol ime avarab'e, 1o redeem me SecuredAssers. of EBSB by understanding the 100 identified KARNATAKA on 23.11.2021
DESCRIPTION OF THE IMMOVABLE PROPERTY tourist destinations. As part of EBSB, the That the above named borrower(s) have failed to maintain the financial discipline towards their loan account (s) and as per books
. C- f t intained in the ordi fbusi bythe C , Coll D indicates th tstandil t.
ALL THAT RESIDENTIAL VILLA BEARING NO. C-35 HAVING CARPET AREA students of the School of Management of accoun s.maln aine |nl e ordinary course of business by the Company, Column D indicates the outs lan ing amoun
OF 3768 SQUARE FEET AND SUPER AREA OF 4247 SQUARE FEET . . . Due to persistent default in repayment of the Loan amount on the part of the Borrower(s) the above said loan account has been
CONSISTING OF GROUND FLOOR AND FIRST FLOOR IN “SYCON MAITRI” organised a program introducing the state, cassified by the Company o3 Non Performing Asset s n daten Coun ) witin the uidelnes elingto assets clssifcaton
CONSTRUCTED UPON LAND BEARING SY. NO. 20, 21, 22 AND 23 SITUATED Madhya Pradesh on 22nd December 2021. :ssu_e );thegubatmgmutconty. on:eqt:)ent yl,lnotlcest:n ebr ec. 13( (:(; the ct\(/v?:ezso r|]ssue t(;e”a;: th 'er ot::iwez )
. . . n view of the above, the Company hereby calls upon the above named Borrower(s) to discharge in full his/their liabilities towards
IN' CHIKKABANAHALLI VILLAGE, WHITEFIELD, BIDARAHALLI HOBLI, The session began with a silent prayer. the Company by making the payment of the entire outstanding dues indicated in Column D above including up to date interest,
BENGALURU - 560067, KARNATAKA ALONGWITH 5946 SQUARE FEET OF Mr Hari Prasad R, a student of School of costs, and charges within 60 days from the date of publication of this notice, failing which, the Company shall be entitled to take
UNDIVIDED SHARE, RIGHT, TITLE, INTEREST AND OWNERSHIP IN THE SAID Management ave an introduction on the possession of the Mortgaged Property mentioned in Column B above and shall also take such other actions as is available to the
LAND.VILLANO.C-35ISBOUNDEDAS FOLLOWS:- 9 g Company inlaw.
EAST : VILLA NO. 36 IN SYCON MAITRI state Madhya Pradesh, followed by a Please note that in terms of provisions of sub-Section (8) of Section 13 of the SARFAESI Act, “A borrower can tender the entire
’ ' documentary video presented by Mr Amal M amount of outstanding dues together with all costs, charges and expenses incurred by the Secured Creditor only till the date of
WEST : VILLANO. 34 IN SYCON MAITRI T. Lik tourist id Mr Franklin Ant publication of the notice for sale of the secured asset(s) by public auction, by inviting quotations, tender from public or by private
NORTH : ROAD IN SYCON MAITRI - X € a lourist guide, i ankli X 0 e o S art F i Hrere i T P MO treaty. Further it may also be noted that in case Borrower fails to redeem the secured asset within aforesaid legally prescribed time
SOUTH : VILLA NOS. 37 AND 33 IN SYCON MAITRI explained and. took the aqulence fpr a virtual frame, Borrower may not be entitled to redeem the property.”
sdl tour to the different tourist destinations of In terms of provision of sub-Section (13) of Section 13 of the SARFAESI Act, you are hereby prohibited from transferring, either by
. . S way of sale, lease or otherwise (other than in the ordinary course of his business) any of the secured assets referred to in the
Date :07.01.2022 Authorised Officer _Ma_dhya_ Pradesh. M_S Aleena Sunny gave an notice, without prior written consent of secured creditor.
Place: BENGALURU CFM ASSET RECONSTRUCTION PRIVATE LIMITED |ns|ght into the unique art and culture of For Indiabulls Housing Finance Ltd
acting in its capacity as Trustee of CFMARC Trust-l IHFL Place: BENGALURU/MYSURU Authorized Officer




PUBLIC NOTICE

My client has purchased below mentioned schedule property from its predecessor in
title one Sri Rajaneesh Patel H. This public notice is issued calling for any objection
from the public claiming right title over the schedule property. The general public may
have file objection if any which documentary proof with in 15 days from the publication

f this notice.
orthis notice Schedule Property
Immovable landed property of bearing Sy.no 1/1, measuring one acre out of total

extent of 2 acre 1 1/2 guntas on the northern side situatated Juttanahalli Village,
Kundana Hobli, Devanahalli Taluk, Bengaluru Rural District bounded on:

East: Private Property belonging to Sharadamma

West: 30 feet road formed in same survey Number in the lands belonging to
H Balachander and Rahul Patel

North: Property Belonging to Syed Begum and Syed Mohammad Sameen

South: Remaining portion of land of Rahul Patel

S.Jayarama Bhat & M.Maruthi Reddy
No.9/1, 506, Commerce House, Cunningham Road, Bengaluru

> 5 Days Exhibition
EntryFree

Jan 2022
HANGTPH] Ao -
o WMARKET);

', Sankranti Shopping Carnival
++  Art, Craft, Handlooms & Lifestyle Exhibition }

Karnataka Chitrakala Parishath
Kumara Krupa Road, Bengaluru

Your safety is our Priority, We have taken precaution & Safety Measures to prevent transmission of covid19
B B B Entry is Permitted only with complete 2 doses of Vaccination Certificate «u «n «u &

For Details Contact : 9611835597 / 6364685716 | Direct from The Artisans

Visit and experience a rare contemporary form of Arts & Crafts, Clothing, Home
Decor, Furniture, Handicrafts, Traditional Apparels, Women’s Wear, Jewellery,
Sarees, Men’s Wear, Kids Wear, Toys, Organic Product, Fashion Accessories &
plenty more products direct from the makers from all across India.

80+ Shopping Stalls | Live Performance | Much More!
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IN THE COURT OF THE 5TH ADDITIONAL
SENIOR CIVIL JUDGE BENGALURU RURAL
DISTRICT, BENGALURU

0.S. No. 575/ 2015

PLAINTIFFS : SRI. DODDAIAH Dead by his LRs
Smt. Gangamma & Others
-V/S- DEFENDANTS : Sri SIDDAHANUMAPPA &
OTHERS

Summons to Defendants No.3t0 7,9 & 10
3. SMT. SAROJAMMA W/o Late. Nagaraju, aged
about 39 years,
4. MASTER CHETAN, S/o Late. Nagaraju, aged
about 10 years,
5. KUMARI SNEHA, D/o Late. Nagaraju, aged
about 8 years,
Defe. No. 4 & 5 are the minor and They are rep. by
their natural mother Smt. Sarojamma 3rd
defendant herein, And Def.No.3 to 5 R/at No.B-2,
BHEL Township, Vijayanagar, Bangalore-40.
6. SRI. HANUMAIAH, S/o Chikka Hanumanthaiah,
agedabout 56 years,
7.SRI. H. HARISHA, S/0 Hanumaaiah, aged about
31years,
9. KUMARI. H. MANJULA, D/o. Hanumaaiah,
aged about 24 years,
10. Kumari H. Prabhavathi, D/o. Hanumaaiah,
agedabout 21 years.
Defe. No. 6 & 9 & 10 are R/at. Devager Colony,
Kengeri Hobli, Bangalore South Taluk, Bangalore.
Whereas, the plaintiffs have instituted a suit
against you and other Defendants for partition and
separate possession in respect of schedule
property.
You are hereby summoned to appear before this
Hon'ble court in person or by a pleader duly
instructed and able to answer all material
question relating to suit or who shall be
accompanied by some person able to answer all
such question on 31.01.2022 at 11.00 a.m to
answer the claim failing which the suit will be
disposed of / decreed ex-parte.

SCHEDULE

All that, piece and parcel of the agricultural land
bearing Sy.No0.93 (0ld Sy.No.68), measuring
02-Acre and in Sy.No. 101 measuring 2-Acre
totally 4-Acre, situated at Devagiri Village, Kengeri
Hobli, Bangalore South Taluk, both are comes
under common boundary bounded on;
East by : Land bearing Sy.No.68 belongs to
Narayanamma, West by : Land bearing Sy.No.96
belongs by to Narasaiah, Chikka Narasaiah,
Thimmaiah and Puttanarasaiah, North by : Land
bearing Sy.No.70 belongs to Hanumaiah,
Buddaiah and Lakshaminarayanaiah, South by :
Land bearing Sy.No.68 belongs to Sakamma.
Given under my hand and the seal of this Court on
this 06.01.2022.

By Order of the Court, Chief Ministerial
Officer, Senior Civil Judge's Court,
Bangalore Rural Dist, Bangalore.
Advocate for Plaintiff : M.G. RAVISHA
No.1(a) En.No. 1654 / 02, No. 44, | Floor,
13th Main, 27th Cross, 3rd Block East,
Jayanagar, Bangalore - 11.
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WEDNESDAY, JANUARY 12, 2022

NOTICE

NOTECE is harsty given that the cerfificale for Mavin Fluonnge Inlemalicnal Limited has baen kst
or misplaced and the lagal bair of Ihe said secunibas has appied o e comgany 1o e dupicala
share cartificats.

Any person whe has a claim in respect of the said securities should kodge such claim with the
company at its registared office within 15 days from this date, else the company wil proceed fo
ssue duplicate shere cerfificate withouwt further intimation

Folia No | Mame of the Sharsholdar| Face Value | Certificate No!  Distinctive Mo |No of Shares
(03449 1| Late Datlatraye Mabise | Ry #leach | 574004 AERC41 B1-48254 700 130
Marme & Address of the Shareholder

Late Dattafraya Malusta
GA, IL Palazzo, Little Gibbs Road, Mumbai-400004

Place: Mumbal
Date: 1900152022

JENVIAND NU

Security Interest Act, 2002 (the said Act.) read with Rule 3(1) of the Security Interest (Enforcement) Rules,
2002 (the said Rules). In exercise of powers conferred under Section 13(12) of the said Act read with Rule
3 of the said Rules, the Authorised Officer of IIFL Home Finance Ltd. (IIFL HFL) (Formerly known as
India Infoline Housing Finance Ltd.) has issued Demand Notices under section 13(2) of the said Act,
calling upon the Borrower(s), to repay the amount mentioned in the respective Demand Notice(s) issued
to them. In connection with above, notice is hereby given, once again, to the Borrower(s) to pay within 60
days from the publication of this notice, the amounts indicated herein below, together with further
interest from the date(s) of Demand Notice till the date of payment. The detail of theBorrower(s), amount
due as on date of Demand Notice and security offered towards repayment of loan amount are as under:

— Demand Notice Date &
Guarantor (s) Amount (immovable property)
9 ar 06" Jan 2022 Al—that—piece—and—parcelof the’
iswar, ina:

\irSandeep Omprakash Rs.18,93,902/- (Rupees | Propery being: Flat 10202 on 21
Jaiswar, Eighteen Lakh Ninety Three fea Admeasuring ooo- 4
Mrs. Shakuntala Omprakash . Bldg No.16, Poddar Navjeevan, Near
Jaiswar Thousand Nine Hundred | Tansa Road Atgaon West, Thane,

(Prospect No 881747) Two Only) 421301, Maharashtra, India.
| MrRamamoorthy Narayan | 06 Jan 2022 Prospect No. 863422 | Al that piece andparcel of |
lyer, Rs.8,40,494/- (Rupees Eight Lakh | the property being: Flat No.3,
Mrs. Meenakshi Forty Thousand Four Hundred Ninety | Area Admeasuring 450 Sq.
Subramanian Four Only), Prospect N0.918209 | Ft., Ground Floor, Prem Sagar
(Prospect No 863422 & Rs.2,12,251/- (Rupees Two Lakh | Co-Operative Housing Society
Twelve Thousand Two Hundred Ltd, Sion East, Mumbai,

918209) Fifty One Only) Maharashtra.
[MiSS. Bhartr Ramesh | 06 Jan 2022 All—that piece and parcel of the property being:
Rathod, Rs.25,20,018/- | Flat No.602, On The Sixth Floor, Area Admeasuring
Mr. Ramesh Sukhdeo (Rupees Twenty | 361 Sq.Ft., Building No.14, Avenue G, Rustomjee
Rathod Five Lakh Twenty | Evershine Global City, at Village Dongare
(Prospect No 1L10033850) Thousand (Dongarpada) Also Known as Village Naringi,
Eighteen Only) | Tal, Vasai District Palghar Maharashtra, 401303.

Tfthe said Borrowers fail to make payment to IFCHFL as aforesaid, [IFC HFL may proceed against the above
secured assets under Section 13(4) of the said Act, and the applicable Rules, entirely at the risks, costs and
consequences of the Borrowers. For, further details please contact to Authorised Officer at Branch
Office: IIFL House, Sun Infotech Park Road No. 16V, Plot No.B-23, Thane Industrial Area, Wagle Estate,
Thane-400604/or Corporate Office: IIFL Tower, Plot No. 98, Udyog Vihar, Ph-IV Gurgaon, Haryana.

SCHEDULE |
FORM A

PUBLIC ANNOUNCEMENT
{Reguigiian 14 of ihe nsolency and Bankrupicy Board of e
iVaiuniary Liguidation Process) Reguiabons, 2017,

FOR THE ATTENTION OF THE STAKEHOLDERS OF

VIKRAM HEALTH SERVICES PRIVATE LIMITED

| ViKRAM HEALTH SERVICES PRIVATE LIWAITED
| 11th April, 2012

1. | Narme od the Corporate Person
2, | Diake of lncorporaton of Comporaia
Persnn

Finance Limited
Cihar Ki Baat

SKAN N\DUR 20 0 FIOOT, A Vd Park
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(@ PnbHousing EAUCTION-PUBLIC SALE NOTICE OF INMOVABLE PROPERTY/IES

E-Auction-Sale Notice for Sale of Inmoveable Assets Under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002)

Registered Office : Yth Floor, Antriksh Bhawan, 22, K.G. Marg, New Defni-110 (0

)
Notice is hereby given to the public in general and in particular to the borrower(s) & guarantor(s)
Column No.-D mortgaged/charged to the Secured Creditor, the constructive/Physical Possession of which has been taken (as described in Column No. - C) by the authorized Officer of M/s PNB
Housing Finance Limited (PNB HFL)/ Secured Creditor, will be sold on “AS IS WHERE IS, AS IS WHAT IS and WHATEVER THERE IS BASIS” as per the details mentioned below.
Notice is hereby given to borrower(s)/mortgagor(s)/Legal Heirs, Legal Representative, (whether Known or Unknown), executor(s), administrator(s), successor(s), assignee(s) of the respective
borrowers/ mortgagor(s)(since deceased) as the case may be indicated in Column No. - Aunder Rule-8(6) & 9 of the Security Interest Enforcement Rules, 2002 amended as on date. For detailed terms
and conditions of the sale, please refer to the link provided in M/s. PNB Housing Finance Limited (PNBHFL), secured creditor’s website i.e. Www.pnbhousing.com.

APPENDIX -IV-A

PH, : 011- , , 23100414, Websrie : www.pnbhousing.com

vidlldld d =4U 1OV N

) . 129UU32Y dil. DIosori@pnobnousIng.co
indicated in Column No. - A that the below described immovable property (ies) described in

independently ascertain the veracity of the mentioned encumbrances.

The bidder(s) has to sign the terms and conditions of this auction along with the Bid Form.

PLACE: BIOSOR, DATE : 11-01-2022

[—toanm No. 7 Nameof the T Demanded T Natureof | Descriptionof the Reserve EMD Lasr'Dm_BIU—I—!nspEmUn_Datnf—_men_
Borrower/Co-Borrower/ Amount | Possession Properties Mortgaged Price (10% Submission| Incremental Date & Auction | Encumbrances/
Guarantor(s)/ Legal Heirs & Date (RP) of RP) of Bid Rate Time & Time | Court Case, if any,

(A) (B) (€ (D) (F) (G) (H) U] () (K)
HOU/BOSR/0118/476280 Rs. Physical | FlatNo. 303, C'Wing, 3rd Floor,|  Rs. 18,85,660/ | Rs. 1,88,566/- | 14-02-2022 Rs.—07-02-202215-02-2022*Nil/Not Known |
Gayaitri Parashuram | 21,84,292.71 Type B-02, Chandrika Aptt.| (Rupee Eighteen | (RupeesOne before 10,000/- | 11.00 A.M.| 11:00 A.M.
Habib & Umesh Borade as on Kanchan Universal Mahim Road,  Lacs Eight Five | Lac Eighty Eight| 17:30 P.M. to To
16th Jan’20 Palghar, Thane, Maharashtra,  Thousand Six | Thousand Five 5.00 PM.| 2:30 P.M.
401404 Hundred Sixty Only)| Hundred Sixty
Six Only)
~*Together with the further interest @18% p.a. as applicable, incidental expenses, cost, charges efc. incurred upto the date of payment and/or realization thereof. * To the best knowledge and

information of the authorized Officer of PNB Housing Finance Limited, there are no other encumbrances/ claims in respect of above mentioned immovable/secured assets except what is
disclosed in the column no-K. Further such encumbrances to be catered/paid by the successful purchaser/bidder at his/her end. The prospective purchaser(s)/bidders are requested to

1. Asondate, thereis no order restraining and/or courtinjunction PNBHFL/the authorized Officer of PNBHFL from selling, alienating and/or disposing of the above immovable properties/secured assets.
2. The prospective purchaser/bidder and interested parties may independently take the inspection of the pleading in the proceedings/orders passed efc. if any, stated in column no-K. Including but not
limited to the title of the documents of the title pertaining thereto available with the PNBHFL and satisfy themselves in all respects prior to submitting tender/bid application form or making Offer(s).

3. Please note that in terms of Rule 9(3) of the Security Interest (Enforcement) Rules, 2002, the bidder(s)/the purchaser is legally bound to deposit 25% of the amount of sale price, (inclusive of
earnest money, if any, deposited) on the same day or not later than next working day. The sale may be confirmed in favour of (bidder(s) only after receipt of 25% of the sale price by the secured
creditor in accordance with Rule 9(2) of the Security Interest (Enforcement) Rules, 2002. The remaining 75% of the s sale consideration amount has to be deposited by the purchaser within 15 days’ from
the date of acknowledgement of sale confirmation letter and in default of such deposit, the property/secured asset shall be resold.

4. M/s. NexXen Solutions Private Limited would be assisting the Authorised Officer in conducting sale through an e-Auction in the Web Portal (https://DisposalHub.com). For any assistance
related to inspection of the property or obtaining the Bid Documents and for any other query or for registration, you have to co-ordinate with the Client Service Delivery (CSD) Department
Mobile No. +91 97100 29933, +91 98100 29926, Telephone No. +91 124 4 233 933, having its Corporate Office at NexXen Solutions Private Limited, 2nd Floor, Shree Shyam Palace, Sector:
485 Crossing, Railway Road, Gurugram 122006 or Abhishek Topre (Mob:- 9923577888) Authorised person of PNBHFL or refer to www.pnbhousing.com.

Sd/- AUTHORIZED OFFICER, PNB HOUSING FINANCE LIMITED

E-AUCTION

WORLDSTAR FABRICS LLP (UNDER LIQUIDATION)

Sale of LLP as Going Concern/ Inmovable Property under the Insolvency
and Bankruptcy Code,2016 | CIN : AAE-T5T3
Motica is hereby given to the public in general under the insolvancy and Bankruplcy
Code, 2016 and Regulations there under, that the Process for Commercial Building
of Worldstar Fabrics LLP —{Under Liguidation) (Corporate Debtor) will be sold by
E-auction through the sendce provider RightZvole Infotech Private Limited via
hitps:\imght2wote mieauchan/

Rezarve Price | Earnest Daposit
DETAILS OF ASSETS e oty | s I ok
E-Auction for the sale of LLP as
Gaing Concem B38.35 53.84
E-Auction for the Sale of Immovable
property located at
*Unit No. 03, Third Floar, £10.29 £1.03
The Business Bay, Kurlz-Andhen Road,
Andhen East, Mumbsai - 400 083"

3. | Authirily urder which Comporate Parson | Registrar of Companies, Bengaluru
{5 Incorporatedregistersd

4 |Comorate Tentity RumberLimied
Liahdity Igentity Number of comporate
frerson |
b. | Abdress of e registened office and I. Sth Floor Mo, 711, Millers Road

[ U331 10RAZOTI2PTC0EI4T8

principal office {if any) of Corporate Bangalury — S5B0052, Karnataka, India,

DETAILS OF ALUCTION
Date and Time of Auction

26th January, 2022 from

12:00 PM 1o 2:00 PM

Last date for Submission of EQl & EMD|27th January, 2022 before 5:00 PM
Inspection Date & Time On or before 25th January, 2022
frorm 11:00 AM to 5:00 PM

an
6. | Liguidation Commancerment date of | Manday, 10th January, 2022 Interested applicants may refer lo the Complete E-Auction Process document
Comparat Person containing details of terms and conditions of the E-Auction available on

| Name: Mr. Pramadumar R Ladda
Oficial Address: Olfice Mo, 108, First Foor,
| 55 Sukhriwas, 15th August Chowk, Mangahwar
| Pesh, Puna-411011
| Regisiration Ma.:
IBELTPA-DIA - R00694 201 8-201 81 2148
| Emall: cstaddaj@ gl com
| Mokile Bo.: +97 9595 27 1145

8. | Last date for submission of claims | Wednesday, Ot February, 2022

Mofice i herety given that e Vikram Heallh Services Privale Limibed has commenced Molurlary
Liguidation o Mondsy, 10t Jamsary, 2022

Thie stakehakders of Wikram Health Sarvices Private Limited are hersoy calied wpon 1o submi a prood
of their claims. an or before Wadnesday, 9th Febiruary, 2022 1o tha Gguidator 21 the address mentionad
aainst famNo. 7.

The financial Grsdiloes shall =ubmil thr procd af Glaims by electonic means anly. A ather stakeholders
miay aubimitthe prood of Claems in person, by postor by electronic means,

Submmission of false ar miskeading proofs of clalm shall attract penalties

1. | Hame, adoress. emal addess,
telephone numbsr and the regisiration
nuriber al the Liguidator

Pramodkumar R Ladda
Dabe:®1.01.2022 Insalvency Protessional

Place: Bangahay

hitps:!inght2wote. inveauction/. The liquidator has the right io cancel or extend or modify
gic. any of the terms of the E-auction at any time, The Liquidator has tha right to raject
any bid without assigning any reasons. For any query regarding E-Auction,
Contact Mr. Aditya Sharma at +81-3924450679 or E-mail : wigayplulla@redifimail.com
Vijay P Lulla

Liquidator-Warldstar Fabrics LLP | Reg No. IBEIPA-D0AP-PO03232017-18/10593
Communication Addrass: 2038, Arcadia Building, NCPA Marg, Nanman Point,
Mumbai-400021 | Email 1D: vijayplulia@rediffmail.com « Contact No : 9320279895
Date: 12.01.2027 | Place: Mumbai

Rogn No.: IBBIIPA-002/1P-MO0G4/2018-2018/12148

For
Advertising in
TENDER PAGES
Contact
JITENDRA PATIL
Mobile No.:
QD2O001 2015

Public Naotice For E-Auction For Sale OF Immovable Properties

Safe of immovable proparty marigaged o IFL Home Financa Limided (Famerty known &= India Infoline Housing Fingnics Lid )} {HFL-HF L) Cerporata Orfica &t
Plo Ko, B8, Ldyog Viher, Phase- Gurgeon-1 22015, (Haryena) and Branch Offics al- HFL House, Sun infotech Park Road Mo. 16Y, Piot Mo.B-23 , Thans
Industrial Area, Wagle Estate, Thane - #00604 and Shop Mo.201, The Edge, Ind fioar Behind Prakash Talkies_near ICIC] Bank Palghar (W) - S01404.
under e Securitisation and Reconstruction of Financial Assets and Enforcemsant of Security Interest Act, 2002 (hersinafter “Act”). Whereas tha
Aunorizad Officer{ A0 of IFL-HFL had t=%an the passession of the following propartyfias pursuent o the nolice issuad LIS 1342) of tha Act in the faliraing
loan accourds prospact nos. with a right to sedl the same on "AS IS WHERE |5 BASIS & AS 15 WHAT IS5 BASIS" for reafization of IIFL-HFL's dues, The Sala
will b dane by the undersigned through e-awcton platform provided &t tha website: wars.bankeauctions.com.

Landline Mo, :
67440215

PUBLIC: NOTIGE

TO WHOMSOEVER IT MAY CONCERN
THIS 1S TO INFORM THE GENERAL PUBLIC THAT FOLLOWING SHARE CERTIFICATE(S) OF PFIZER
LIMITED HAVING ITS REGISTERED OFFICE Fizer Cantra Pabel Estate. Patel Estatle Rioad, OF & ¥ Rioad,
dogeshwan Wesl, MUMBAN10E. REGISTERED IN THE NAME(S] OF THE FOLLOWING SHAREHOLDER(S)
HASMAVE BEENW LOST BY THE REGISTERED HOLDER|S)

FOLIO® MAME OF THE HOLDERS) | CERTIFICATER | DISTINCTIVE NOS | ND OF SHARES)
PEZGT47 | Surendra Manial Meini Joinlly wih 53847 ANEETIE-30261807 [

Akhay Surendra Mehia

TOTAL i)

THE PUELIC ARE HERERY CALTIONED AGAINST PURCHASIMNG OR DEALING [N ANY WAY WITH THE
ABOVE REFERRED SHARE CERTIFICATELS).

ANY PER2ONE) HASHAVE ANY CLAIM IN RESPECT OF THE SAID SHARE CERTIFICATE|S) SHOULD
LODGE SUCH CLAIM WITH THE COMPANY OR IT'5 REGISTRAR AND TRANSFER AGENTS K.FINTECH
PANT LT, SELENIUN TOWER- B, PLOT NO. 11.32, GACHIBOWLI, FINANCIAL DESTRICT, HYDERABAD.:
00032, WITHIN 15 DAYS OF PUBLICATION OF THIS NOTICE. AFTER WHICH NG CLAIM WILL BE
ENTERTAINED AND THE COMPANY MAY PROCEED TO ISSUE DUPLICATE SHARE CERTIFICATE|S| TD
THE REGISTERED HOLDERY{S]
Place; Chennai

Dake: 11012022

Abhay Surendra Mahsa|

C5B Bank Ltd, Ulhasnagar Branch

Shop No, 6 & T, Shees Knshna Shraddha Towers,
Lalchakkl, Ulhasnagar 421004

Tel No.0251-2580224/9072601.347

& CSB Bank

Formerly The Cathalic Symen Bank Lig

C358 Bank Ltd {Formerly known a3 The Catholic Synan Bank Lid), Ulhasnagar Branch
had granted gold loan against pledge of gold omaments to the below mentioned
borrowar's. Notice has been issued to himithem demanding repayment of the amaount
with interest and charges thereon. Since they have failed to repay the balamce
outstanding in the respective accountis, we are constrained 1o recover the amount by
sale of gold ornamemts in public awction and 1f the auction does not fetch reguired
amount, bank will proceed with the sale by private treatissiconbract. Bank ressnves its
right to change the date and venue of auction withoutassignaing any reason.

a1 Mo Mame Latest Balance Gold Net Weight [GSM)
1 SHEEBA, 161636 476
2 SONU BETEEY 215.44
3 SONU 8129245 204
4 GHAHANA 11395645 287.03

The auction will be conducted at the premises of CSB Bank (Formery known as The
Cafthobc Syrian Bank Lid), Shop Mo.6&T, Shrae Krishna Shraddha Towers, Lalchakki,
Ulhasnagar 421004 on 19.01.2022 Interested parties may contact the Branch Managar
in the above address. Participants should attend the auction along with copy of Pan
Card, passport size photo, valid identity proof and address proof on the date of auction.

b
AUTHORISED OFFICER

Place ; Uthasnagar
Date : 11.01.2022

@ pnb Housing

Finance Limited Baroda Near Babubhai Petral Pump, Old Agra Road, Thane, Mharashtra PIN. - 400601

Regd. Office:- 3th Floor, Antriksh Bhavan, 22, K G Marg, New Delhi-110001.

Phones:- 011-23357171, 23357172, 23705414, Website: www.pnbhousing.com
THAME Branch : 1st Floor, Pushpmangal Complex (Building Mo, 1), Above Bank of

Tata Sieel
Registened Office: Bombay House, 28 Homi Mody Strees, Fort, Mumbai, Maharashbra, 400004
MOTICE is hareby green that the centificates for the undermendonad shams of the company hava bean iost and
the halders of the 2ad cerlificales have appbed B the campany Tor Esue of duplcabe share cedificales

Any perece wha Fas By clalm in respect of Bhe gaid cerificatas should lodge such daim b the Registenad Office
withini 15 days: from e data of putlication of this Notice. In 1he absenes of any claim, the GCompany shall procesd
o isue duplcate carbficales withaul further inlimssen,

Mame of ihe Halders Kind of Securities No of Securibes Distinctive Mo
Late ALLAN RLISTORI CHIMIMBRLA, Equity Shares 1188 BOOEOD0F 3-E094 80270
YEZDN SORARI GAMDHI Re AN FY ITDVETAGT- IT0A A48
Late ALLAMN RUSTORLI CHINPARLA Enuity Shares 475 R00522841-608533049
YEZDH SORARS GAMDHI R 10 FY
MOZAR ZORAEJ GAMDHI

Place: Mumbai
Diate: 14.01.2022

Form Ho. 14
[Sec Regulation 33(2)]
By Regd. A/D, Dasti failing which by Publication.

OFFICE OF THE RECOVERY OFFICER -I/ll
DEBTS RECOVERY TRIBUNAL JABALPUR

79772, Shanfi kunj, South Civil Lines, Jabalpor 482001
DEMAND NOTICE
MOTICE UNDER SECTIONS 25 TO 2B OF THE REGOVERY OF DEBTS 4 BANKRUPTCY
ALT, 1953 AND RULE 2 OF SECOMD SCHEDULE TO THE INCOME TAX AGT, 1961,

RC/261,/2019 STATE BANK OF INDIA 18-12-2021
Versus
To, SUMIT PAUL

(CD 1) SUMIT PARUL, H.KRD, 227, THAKUR BARI BDAD, BHALUBHASA, AGRIGO,
JAMSHEDPUR PURVI SINGHEHUMI, JHARKHAND-E31003,

ALSD AT: SAVIANCE TECHMOLOGIES PAWT LTD. G-56, AM2, SECTOR 62, NOIDA,
GHASIYABAD (LLP)

(CD 2) JSM DEVCONS PYT LTD, 534, PLOT WO 205-3060 & B ROAD, INDORE (M.F)
INDORE. MADHYA PRADESH 452001, ALS0 AT: A-302, CLIFTON, RAYIRAL OBERDI
COMPLEX, REW LINE RDAD, ANDHERI (W) MUMEBAI MAHARASTRA

This is fo notify that as per the Recovery Cartificate issuad in pursiance of grders

paszed by the Presiding Ofticer, DEBTS RECOVERY TRIBUMAL JABALPUR in 0ASTO 2018

an amount of A5, 4836768.00 {Rupeess Forty Eight Lakhs Thirly Six Thoosands Seven

Hundred Sixty Eight Only) along with pendenteblite and future interest & 11.00 % Simpke

Interast Yearly woel, 18052018 till realization and costs of Bs. 51000 (Rupees Fifty One

Thousands Only) has become due againstyou (Jaintly and severally)

2. ou are hereby directed to pay the above sum within 15 days of the receipts of the
notice, failing which tha recovary shall be made m aceordance sath the Bacovery of
Debis Dueio Banks and Financial Institutions Act, 1983 and Rulas thera under,

3. ou are hereby ordered to declare on an affidavit the particulars of yours assets on or
before the next date of hearing.

4. You are hereby ordered o appear before the undersigned on 17052022 a1 10:30a.m.
for furthar procaedings,

5, Inaddition ta tha sum aforesaid., wou will alsa bea liable to pay;

(a) Such interest as i payabla for tha period commeancing immediately after this notica
of the certificate/execution procesdings.

(b} All costs, charges and expenses Incurred In respect of the service of this notice and
warrants and olhérs progessas and all other proceadings taken far racowvering 1ha
amount dus,

Given under my hand and the seal of the Tribunal, on this date ; 18122021

RECOVERY DFFICER

BEAL |
DEBTS RECOVERY TRIBUMAL, JABALPUR {M.P.)

Form Mo. 14
[Sec Regulation 33(2)]
By Regd. A/D, Dasti failing which by Publication.

OFFICE OF THE RECOVERY OFFICER -I/ll
DEBTS RECOVERY TRIBUNAL JABALPUR
797/2, Shanti kunj, South Civil Lines, Jabalpur 482001

DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS & BANKAUPTCY
ALT, 1993 AND RULE ? OF SECOND SCHEDULE TO THE INGOME TAX ACT, 1961

RC/890/2018 STATE BANK OF INDIA dlh
Versus
To, BIRESH SINGH

(CD 1) BIREEH SINGH, BLILDING M. 9, FLAT NQ. 4, C-WING, SHRI SHIYV SHAKTI
HOUSING SOCIETY, SANTOSHI MATA MANDIR ROAD, VAISAT PADS, KURAR VILLAGE,
MALAD [EAST) MUMBAI(M.H.) 400097,

ALS0 AT : AMRIT RAJ INFRA PROJECTS PAYT. LTD., 552, MADHLU INDUSTRIAL PARE,
MEAR APOLLD CHAMBER, MOGRA CROSS ROAD, ARNDHERI (EAST), MUMBAI (M.H.)
(CD 2} M/5 J5M DEVCOMWS PVT LTD, 306 AND 502, ORBIT MALL, SCHEME MNO. 54,
FLOT WD. 305-306, A B. RDAD, INDORE (M.F} INDDRE MADHYA PRADESH 452001
ALS0 AT : PINNACLE & QUOT, D & QUOT, DREAMS, PIPLIVA KUMAR, OFF RING ROAD,
INDORE (ML)

This is to notify that as par the Racovary Cartificate ssuad in purswanca of orders
passad by the Presiding Officer, DEBTS RECOVWERY TRIBUNAL JABALPUR in
DAMN1A4/2007 an amount of Rs. 2952508.00 (Rupees Twenly Mine Lakhs Filty Two
Thousands Five Handred Eight Only) along with pendentellite and future interest & 8.50 %
Simple Inferest Yeardy wed ETARZR0T Il realization and costs of Rs. 32000 (Rupees
Thirly Two Thousands Only) has become due against you (Jointly and severally)

2. “ou are hareby directad to pay the above sum within 15 days of the receipts of tha
notice, failing which tha recovary shall be made in accordance with the Racowvery of

Eﬂm&ﬂ 2 syl s mm E Y NIt Biste of Symboike Povesssion TGRS 1IN BOISAR Branch ; 28, Second Floor, Ameya Park, Navapur Road, Boisar - WEST. Maharashira - 401501, Kalyan West Diebis Due to Banks and Financial Institutions Act, 1993 and Rules there under,
IGuarantor(s) 18-March-2021 All pert and parcel of Flat No- [Tor Eﬂt‘::":_'mﬂ E:J;-:f-“‘f;ﬁmn i Branch ; Shelar Park, Building No. &, Office No. 1, Third Floor, Swami Tirth, Khadakpada Cir, Kalyan West, Maharashtra 421301 3 ;‘n;u are hewwdnrderm to declare on an affidavit the particulars of yours assets an or
- = : nding 4 | F ! : pfara the next data of hearing
} I:lh:: E;’:LH"' EF:LJF'-“'E:;EJ; r-;_ “TI-'" ¢ gmmd I__E_';":E;;;”E Eﬁgﬂ ;‘3'&" As On Date 06-Jan-2022 Eighty Six Thousand Forty POSSESSION NOTICE (FOR IMMOVABLE PROPERTY/IES) 4. You are hereby ordered 1o appear before the undersigned on 31/05/2022 at 10:30a.m.
2 |'.'|rE|h:I Dipika Difip T|I'||}1_|LE.LEI:|.I:I'|;] T:,_, H:,ﬂn ,f,zﬂ aclor Mo .E-|;| i:,maan._ Il‘.::.-' Rs.17,08, 088/ e i) Whenzas the undersigned being the Autharised Officer of the PNE Housing Finance Ltd. under the Securitisaton and Reconstruction of Financial forfurther procegdings. _ ) _
R Twesily Eight Onty | Survey No.T4/4, 7412, 75, 76, | (Rupees Sevenleen Lakh | Bamest Money Deposit [EMD) Assels & in compliance of Rule 8(1) of Enforcement of Security Interast Act. 2002, and in exercise of powers confermed under section 13(12) read | | 5+ Inaddition to the sum sfaresaid, you will also be liable to pay:
1 M Aril Kumas : 4 and B5 Boisar I;';llg..'lzlr. Eight Thausand Exghty Eight | Rs.1.48.604% with Rule 3 of the Security Interest (Enfarcament) Rules 2002, issued demand naltice's on the date mentionad against each account caling upan (&) Such interest ag ks payable for the period commencing immediately afer this notice
4 Zantosh Gone e, : Eight Thousand Six gaid notice’s. The borrower's having faded to repay the amount, notice is hersby given to the borrowen's and the public in general that the (b} Ali costs, charges and axpenses incurrad in respect of the service of this notice and
{Progpect No. (Rupaes Twenty Five Hhunered Four Onlyh undarsigned has taken possession of the propertyfies described herein bekow in exercise powers confermed on himmer under Section 13(4) of the warrants and others processes and all othér proceedings taken for recovering the
764990] Thousand Oriy) said Actread with Rula 8 of tha sasd Rudes on the dates mentioned againsl each accound. amount dusa.
. - The borrower's in particular and the public in general is hereby cauticned not to deal with the property/ies and any dealing with the propertyes will | | Given undermy hand and the seal of the Tribunal, an this date : 01/01/2022
Wir. Dayashariar | 27-Nov-2019 All that part and parcel of Flat | Date of Symbolle Possession Resarvé Price ! of PN Housing Finan for the : - L That ' i
1. Mr. Day pa be subgect to the charge of PMNE Housing Finance Lid, hor the amaunt and intarest theneon as par loan agraement. Tha barrowers’ allanbion 15 RECOVERY DFFICER
Banwarilal Mishad | Rs.16,32,236)- [Rupees | No204, Wing C r~EiH;; b2 15-JUL-2020 Rs. 14, 77067 (Rupees invited bo pravisions of Sub-sachion {3) of Secliond of the Act, in respect of bme avalable, to redeem the secured asseds. SEAL DEBTS RECOVERY TRIBUNAL, JABALPUR (M.P.)
m ) i ! Tiais 7 " Y F i 1 =Fr
2 ﬁja}ashaﬂkar ?IHEIGI'I Lakh Thirty l..u Eéﬂﬂrp | E‘:"E-‘?II'IM.-\:-:.?. El{ltf-ﬁl Total Qutstanding FIZILIFIE'EH Lakh Ee'.re_ml',' o Loen Name of the Borower Date of ; Date of Description of the
ishad _ _I'I:I.JS:lrr;J Twegr Hundnesd Thity | | I.'il:l alghar, Maharashird | As On Date 07-Jan-30232 SEVEN T.'_1|:|usanl:| Eight N | Aceount G Borrower Demand Amount Ouistanding Possession Pr jigs M d
skl S s Rs. 20,67 923 Hurded ity Seven Ony) 9 Number KGuarantor Notice I Taken | _Fropertyfies Mortgage
. Bidincreaso Amount | o upAress-aToSqFy | (Fupees Twenly Lakh Siwy | Eamast Maney Deposit (EMD) 1. | NHLIBOS |Harcon Hanif Ansari And |15-Sep-21 |Rs. 1576397.79 (Rupees Fifleen Lakh| 07.91-2022 | Flat bo 203 G Wing, 2 Nd Flaor,
[Prospact No. ot o B N Seven Thousand NINE | Rs.1,47.726- RIDB1TI |Firdus Haroon Ansari Seventy S Thousand Threa Hundred | (Symbolig) | Balaji Darshan, Vishnu Nagar,
o ; Liuperzscﬁ:_wanty Five Hurdred Twenby Thees Qi) (Rupees One Lakh Forty 5076, B.O. Ninety Sevsn And  Paise Seventy Mahim Rioad, Palghar West, Thans
gzt am'adr;d TE‘huuls-aard ﬂﬁlmn BOISAR Ning Orily) as on 15.09.2024 Maharashira, India, 401404
UEIRIE Sty scon) 2, |NHUTHA/ | Paresh Pratapray Bhuta And | 18-Oct-19 | Rs, 42652214.38 (Rupees Four Crore| (17-01-2022 | Ground Floor + 15t Floor, Gmme
1 Mr. Abdul Hamid | 05-Dec-2020 All that part and parcal of | Date of Symbalic Possession Reserve Price (461 6/2066 |Complete Scftware Solution Twenty Six Lakh Fifty Two Thousand | Symbglig) | Centre Building, Mandpeshwar cLASSIFIEDs
Jafer Shaikh Rs.15,35,152)- [Rupees | properybaaring  FlatMo10t, 24-Fab-2011 Rs.19,42 400/- 3B, B.0. |Pvt Ltd, Harsha Paresh Two Hundred Fourlesn & Paiza Thirly Village, Bahind Shagun Holed,
2 MiS Moryafwio | Fiftesn Lakh Thirly Five | Bulding Mo B, Prime Balaj | Total Qutstanding iRupees Mineteen Lakh THANE | Bhuta,Meeti Investment And Mire Only) as on 18.10.2019 Diahizar (West). Mumbas,
Garrage Thousand One Hundred Fifty | Heighls, Badlapur West, | gg On Date 07-Jan-2022 Forty Two Thousand Fpur Consultancy Services Pyt Maharashira, India, 200063
3 “’5-!""-'1”&'_1 T Cinly | Tﬂﬂ';ﬁm?“ﬂﬁm Rs 16,808,524/ Hurdrad Cnly) Lid, Saurabh Paresh Bhuta .
Hamid Shaikh |~ "Bid Increase Amount | 1Area:- 378 5q.F1) {Rupess Sideen Lakh Eighty | Eamest Money Deposit [EMD) 3. |HOU/KLN! |Mahesh Pandurang Surve |0B)4.1021 |Rs, 1756660.26/- (Rupees Seventeen | [5-01-2027 | 5045 Wing B, Ganpati Residency,
}gﬂsﬁgm No. Rs.250000- Eighl Thousand Five Hundred | g 1.04 2400 10127483 (Pandurang Laxman Surve Lakh Fifty Six Thousand Six Hundred (PHYSICAL) Survey Nol139 Hissa NoldB Of
) (Rupees Twenty Five Tty Fear Dnly) {Rupees Ona Lakh Ningty 81,B.0. Sinty And Paise Twensy Eight Only) as Village Badiapur, Mear Chintamani BUSINESS OFFERS
Thousand Oniy) Four Thousand Two KALYAN on 31.03.20M Chowk & Papale City Badlagur'Wes
Hundred Forty Ony) Thane, Maharashira, india-121503 SO Tﬁ'ﬁ%ﬁﬁgﬂﬂhm s . .
v ouaa A et par vl paroel of | Dl o1 Symboli Possessian | Reserve Price Place : Maharashira, Dated: 10-01-2022 Authorized Officer, ('s PNB Housing Finance Lid.) TRIBUMAL "I‘:‘;Str:'a'l';'fst ﬁva"?‘:'e
Bajiran Tulve Rs.14,20,165/- [Rupees | propeny baerng Fiat Mo 303, B8-Jul-2021 Rs.13,08,800- MUMBAI BENCH, COURT -V h lli & cer "
2 Mrs, Uiwala E:urtisnﬂLa:h ﬁg'es?l', On 3nd Ftln..l;'lg:l'l.".lini| .ﬁ..Haraa Total Outstanding ;:EHUFIH? Thirfeen ELaxr' EmFﬁ;l?\":’hE'IE'ILTrJE%fLI:IH} NO. gh:kzz g; 10Aﬁgsrl'r|]n
Dirssh Tulave Thousa ne Hun xty | measuring 408 sq.f., Mand | A= On Date 07-Jan-2022 ight Thousand Eight .
iy [Teend rosong 05 1, et | Ao ouDues s @y GAYATRI TISSUE & PAPERS LIMITED [ lu et o e
BS1087) Bid Increase Amourt | Raigad, Maharashlra 410201 | g o0 Fiftaen Lakh | Eamest Money Deposit (EMD Regd. Office : 16-137, Siddharthanagar, Road No.5, Near Prabodhan Krida Bhavan, B"“ﬁﬂ”;fﬂ;‘*;‘#ﬁ:ﬁ?ﬂmgm;ﬁf;,'“""‘" Bhosari.. 5) 2 Acer in
Era " 4 [ b i = 1 . . .
Rs. 25,0000 . Saverieen Thousand Four | Rs,1,90,660% GAYATRI Goregaon (West), Mumbai - 400014, CIN : L45100MH1987PLC042141 Petitioner/Financial Creditor Jejuri ...... 6) 5 Acer in
r-.?““:j?:ﬁ:“”'” Five FUInCredi ey e et (Rupees One Lakh Thiry Vs Jejuri....... 7) 5 Acer in
Theasa ¥l T Y . . . = .
' o k- Un-Audited Financial Results for the Quarter and Nine-Months Ended 31* December, 2021 Sanika Assets Management and Khandala 8)10 Acer in
iy chiy vy g e — Investments Pvi Ltd Khandala. 9657141085
. . €. in Lakhs excepl ; '
1. W, Rafhumar | 01-Mar-2021 Al thet partand parcel of Fiat | Dae of Symbalic Possassion | Ressrve Price r P01 [HOTICE T0: Sanika Assets Management 00501896171
Bhika Tuhva Rs.18,84,170/- (Rupees | No 302, 3Rd Floar, 08-Jun-2021 Rs. 15.00,000)- _ Guarter Year Quarter And Investments Pyt Ltd, Regd Office: 628
? Mr Awinash Tulve ?ghteen Lakh Eight.jr F:ulr a::l-neasurng 112‘1|E'1Eu mirs [ Total Outstanding _I:F.I..IFEEEFiﬂEE:"ILEIH'- Dinily} % Na, Particulars ended to date ended 06th floor. Plot-21 Panchratna, Mama
3 :; Bhikajl Babu 52;'—;:333?]3"9 Hundrad %fl:?*}lg;’@_?;j n?a?m?ul:'s As On Date 07-Jan-2022  |"Earnest Money Deposit [EMD) NJ22021 | 322027 | 31.12.2020 Parmanand Marg, Opera House, Girgaon, LOANS
g ‘Oinly) ; 4 ; 3 i p h
4 Mrs.Davashai Ty Plat No.26 & 30 Survey Hissa gﬁ:iﬁﬂin T Rs.1,50,000/- Total Income from Operations 52.00 6& 86 10.20 EIIIL:P;E::.:I F;Ei?ﬁ:i Lﬁzrnﬁm I_I1I1Fa.‘:! lh:
Rajumar Tulave [ me 22 noni W, 261 A28 . Vikage Bhopele "h-.-g Thaised EEEEH Lﬁmmdgn_e Lakh Fifty Net Profit / (Loss) for the period (before Tax, Exceplional and/or Insobvency and Bankruptcy Code, 2016, for
5 Mrs. Latsbai (Ripaes Twanty Fiva Frnal. T_:I :frf.';f. Ralgad,, | |\ o one Oy} Thousand Crdy) Extraordinary items) 31.30 3233 0.05 initiation of Corporate Insolvency FOR FUNDING
Bhikafl Tuksve Thousand Oriy) AT I ) MNet Profit / (Loss) for the period before tax {afler Exceptional and/ Resolution Process against Sanika Assets
(Prospact No. or Extraordinary items) 11 30 3233 Management and Investments Private AGAINST LISTED
ikl Net Profit / (Loss) for the period after tax (after Exceptional and! [}I"::;flfh:ﬂsﬁlgrﬁﬁi?éid hbﬁlihgﬁe;‘:rzg SHARES
EHH ﬁlmpﬂlm“prm EMD Last Dube Dt Time of E-Auction ar E;,;Tra.ﬁrd|naw i) 22 B5 2361 |:1TIJEI'E‘E'JI'I'rJ3|'IkrU PIE'I'? on 15.00 2077
11-Feb-2022 1100 hrs -1400 hrs 14-Feb-2022 8l 5 pan. 17-Feb-2022 1100 hrs-1300 hes. Total Comprehensive Income for the period [Comprising Profit / before the Hon'ble National Company Law

Made Of Payment - & paymnd shal be made by demand deallin lvour of *IIFL Home Finance Limited” payable at Gurugram or thraugh RTGSMEFT
The eccounts delails are z= folows: a) Mame of the account:- [BFL Home Finance Ltd., bj Mame of the Bank:- Standard Charted Bank Ltd.. ¢} Account
No:-53105066294, d} IFSC Code:-SCBLOM3ENE2S or through Payment Link; hitps: iquickpay.iflfinance.com,

erms and Conditlons:-

1. Far paricipating n e-zuction, Intending biddars required bo register sheir delails with the Service Provder https-vww. bankeauctlans. com, wall in

advards and has o oreate the legin account, legin 1D and password, Intencing bedders have tosubmil / send their Tender FORN along wilh the payment

dertails borwards EMD, copy afthe K'Y G and PAN card at fhe-above menganed Branch Office

The bidders shall iregnoee el ofer inmultple ol amaum mentoned wwder e colume “Bid Increase dmount”, In case bid |5 phaced in e 1332 5 minutes af

thvi clcezing T o P uction, (e chosing e willautematically ged exdenced S Sminutes

The successil bidcer should deposit 25% of the bd amaunt (after adjussng EMD) within 24 Baors of the scceptance of bid price by the AO and the

balance T5% of the bid amaunt wihin 15 days Tram The Gale of confrmeation of sale by Be secured creditor, All deposit and payment shall be in the

presscribied made of paymarnt.

4. The purchaser has o bear B cess, applicable stamp duly, lees, and any cfher slatulony dues ar ofher duss Be murmcipal B, alecricty charges, lard
and allathar ncidental costs, chargas including all taxes and rales outgaings neating fo the property,

5. Bidders ahe advised Lo go Wrough the websha hilps: fbankeauchions com and hilps Owes il comihamadoansipraperios-lor-auclion fr dalaled arms
and canditions of auchion sake & auction applicaticn form bedara submiting their Bids for laking partin tha e-suction sale procaedings.

6. For daetails, help procadure and oaling fraireng on e-auclion prospeclive bidders may conlacl e service prowvider E mail (D6-
supporh@bankeavctions.com, Support Helping Numbsars@7 291 5811 2425128 and any proparty ralaied quary Br. Nitin Gosai @ SB88003083,
Emall 10:- nitin_gasal 1E1ifl. com.

7. Matice is hereby given to abave said barrowers ta coflect the household articles, which were ling in the secured &ssed &t the Gme of taking physical
passessianaittin T days, athensise HFL-HFL shalingd be responsdbiz forany loss of prapesty under the circumstances,

B. Furtherthe nofice iz herety given to the Bormowerfs, thatin case they feil to collect the abaove said arficles same shall be sold in accomdance with Laa,

8. Imcase of dafaultin payment at any staga by the successiul bidder{ suctian purchasar within the sbove stipuialed ima, the sele wil be canceled and the
amount already paid will be forfeited (including EMOD] andthe proparty will b2 againput tosale,

i0. A resarves tha rights io postpanelcanca ar vary the terma and candision of tendan'auchon without assigning any reason thareaf. In caseof any dspute in
tenderlAuction, the decision ol A0 of IFL-HFL wil be final,

STATUTARY 3 DAYS SALE NOTICE UNDER RULE & (6) OF THE SARFAES! ACT, 2002

The Bamrower ane heraby notified to pay the sum as mentianed abowve along with upto dated interest and ancillary expenses betara the date of Tender'duction,
falling which tha progerty wil be auctioned!zald andbalanta dues ¥ any will b recoversd with infarast and cosl.
Ptace : Thane & Falghar & Raigad

Date : 12-Jan-2082

financi“. ep. .in

Tribunal, Mumbai Bench-IV wherem wide
Drder dated 157112021 it was directed that
the service of the aforesaid petition/
application be effected through substituted
mode by way of Publication. Please note
that the said petition/ apphication is now
fixed for hearing before the National
Company Law Tribunal, Mumbai Bench-IV
0.02 0.00 on 24 January 2021. You are directed by
Honbde National Company Law Tribumal to
| appear in person of through your authorized
representaiive belore the sitting members
of the Tribunal on the date fixed, Mumbai
Bench-1¥. In caze Corporate Debtor fails
to appear on the next date of heaning, the
miatter will be decided ex-parte on that day
anil will be heard on merits
Date: 10-Jan-22 5d
G. K Mizhra, Mohit Bidbun
[Advocates for the Petitioner)
Office: HD-248, Sector-135, Noda
Email: mbidhunO@gmal., com

(Loss) for the peniod (afler tax) and Other Comprehensive
Income (afler tax))

Equity Share Capital

Reserves (excluding Revaluation Reserve) as shown in the
Audited Balance Sheet of the préevious year

Earnings Fer Share (of Rs. 10/- each)

{for contimung and discontinued operabons) -

1 Basic

2. Diluted

Note: The above is an extract of the detalled format of Quarterly Financial Resulls filed with the Stock
Exchanges under Regulation 33 of the SEBI (Listing and Other Disclosure Requirements) Regulations,
2015, The full format of the Quartery and nine months ended Financial Resulls are avallabla on tha
Stock Exchange website: www.bseindia.com and on company's website: www.gtpitd.co.in

By the Order of the Board

For Gayatri Tissue and Papers Limited

Sd/-

{(Nancharaiya Shiva Rama Krishna Pulakana)
Whaole Time Director

22 .85
1240.00

Pt

1.5

e

naz@vfslcapital.com
www.vislcapital.com

0070691857-53-1

“IMPORTANT"

Whilst care s taken prior to acceptance of advertising
copy, itis not possible to verify its contents. The India
Express Limited cannot be held responsible for sucl
contents, nor for any loss or damage incurred as
result of transactions with companies, associations o
individuals advertising in its newspapers o
Publications. We therefore recommend that readers
make necessary inquiries before sending any monies
or entering into any agreements with advertisers o
otherwise acting on an advertisement in any mannel
whatsoever. Registered letters are not accepted
in response to box number advertisement."

Place: Hyderabad
Data ; 11.01.2022

Sdi-Authorised Officer,
IFL Hame Fmanca Limited
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PUBLIC NOTICE

MOTICE is hereby given fo the public at large that our clients, Punjab National Bank
Workers Co-Operative Housing Society Limited, a Society registered under the
Maharashtra Co-Operative SOCIETY Act, 1960, (Mah, XXIV of 1961) bearing Registration
No.BOMHSG/5376 dated 14™ April, 1976 and having its registered office at Plot No.423,
TPS I, Gorai Road, Borivali (West), Mumbai - 400 091.Have misplaced the following

documents -

i. Copy of Registered Indenture of Lease dated 8th Aug.1980 (S-1813-1980) executed
between MHADAAN Punjab National Bank Workers CHSL.
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ii. Copy of Registered Deed of Sale dated 11th Sept. 2014 (BRL 3- 5047-2014) executed b
between MHADA herein referred as Authority as First Part AND Punjab National Bank
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Workers CHSL herein referred as Purchaser as Second Part AND Mr. K. K. Shah, Dr. .,
A.G. Gupla, Mr. R. M. Kamiya, Mr. B. V. Gala, Mr. D. M. Choudhary, Mr H.L. Patel, Mr.
5. M. Shah & Mr. P. W. Sheth hereinafter refereed as confirming party. £
iii. Copy of Registered Deed of Supplementary Lease dated 10th Sept. 2014 { BRL3-
5044-2014) executed betwean MHADA hereinafter referred as Authority And Punjab @
National Bank Workers CHSL hereinafter referred as Lessee.

If any Person/Company/Firm is having any knowledge of the aforesaid documents arictl, w gelaar, 9w st dis,

™ ®BBEH? or any other documents pertaining o the schedule properties hereunder they are afare s, Tl-999099
. requested to come forward and contact to the under signed within 7days of present nofice. aligUildavl 6. :
WETaT, TATRRI. THE SCHEDULE OF THE FIRST PROPERTY BELOW REFERRED TO: IBBVIPA-002/1P-NDOBS4/2016-2019/12148

#H: csladdaji@gmail com
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All that piece and parcel of land admeasuring fo 608,68 sq.mirs of Survey No. 20,
C.T.5. No.68, Sub-divided Plot No. 423 of TPS Il Borivali, Gorai Road, Borivali (West),
Taluka Borivali, Mumbai Suburban District, within the Registration Disfrict of Mumbsai ..
Suburban.

THE SCHEDULE OF THE SECOND PROPERTY BELOW REFERRED TO:

All that piece and parcel of land admeasuring to 600.32 sq.mtrs of Survey No.20, C.T.5.
No.68, Sub-divided Plot No.422 (part) of TPS Il Borivali, Gorai Road, Borivali (West),
Taluka Berivali, Mumbai Suburban District, within the Registration District of Mumbai
Suburban.
Dated this 11"day of January, 2022,
Issued by Mhatre Law Associates, Advacates High Court.
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Mhatre Law Associates
Chamber No.1, Mhatre Cross Lane, Nr SBI Bank, Dattapada Road, Borivali (East),
Mumbai - 400 066. Email:sachin@milaw.in Mobile: 8820343430
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fasis: 99.09.20322
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